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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD :

- —— - -

DATE_ _OF ORDER _: 04-08-13928.

Batween :-

Harisingh Raja Ram UWarkade

sss Applicant
And

1. The Director Gensral (Works),
Central P.W.0., Govt, of India,
Nirman Bhavan, Neuw Delhi-110001.

2. The Uirector of Horticulture,
Central P.W.D., I.P.Bhavan,
New Delhi=1100802.

3. The Dy.Uirector of Horticulture,
Horticulture Development Yivision-1I,
C.P.w.D, Sector=7, Antop Hills,

Bombay=-37. = e

- -

++s Respondents

Counselfor the Applicent : Shri S.Tulasidas '

Counssl for the Respondents: Shri K.Ramulu,CGSC

CORAM ¢

THE HON'BLE SHRI R.RANGARAJAN ~ : MEMBER (A)

THEZHON'BLE SHRI B.5.3AI PARAMESHWAR  :  MEMBER (3J)

L4 -

(Order peanun’bla Shri R.Rangarajan, Member (A)
N .

see 2,
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(0rder per Hon'ble Shri R.Rangarajan, Member (A) )e

This Original Application is coming up repeatedly for

"admission hearing. Inspite of that repesated lisﬁing, the sppli-

cant or his counsel is not present. Though the applicant submitted

Laouid )
that he wikl file impleed petition, no implead petition has been
A

-

_ Wek
filad so far. Even in the order dt.20=8-87 it 45 stated that the

OA will be dismissed at the admission gtags itself if necessary

ok |

parties are not impleaded,/nc action has been teken to implead
necessary partiess and also ebsense—ef the appliqayt or his counsel
W MY Pm%~4’ P&

éﬁuhaneuar the OA is listed for admission haaring,LHe find no ressons

to kesp this 0A open for admissicn .

24 For reasons stated above, tha OA ias dismissed. No
‘costs. k
8.5+J81 PARAMESHUWAR) (R .RANGARAJAN)
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(V)

mber (3J) Membar (A <
/\og\"\% . (™ ]

gated: 4th_August, 1998,

Dictated in Open Court,

avl{




0A.879/97
Copy toie
1s The Directer Gencral (Works), Bentral P,U,D., Govt., of India,
liirmon Bhavan, New Dedhi, ' .
2. The Qirpcter of Harticultur a, Central P:M;D:, I.P.Bhavan,
Nau D!Blhi;
3. The Dy, Dirsctor of Hmrticultur@, Horticulture Deviloomant
Divisien~II, C,P.Y.D. Smcter=7, Antop Hills, Bombay,
4, Ona copy to Mr, S5.Tulasidag, Advocete, CAT., Hyd,
5. Ons copy to Mr.,K.Ramulu, Sr,CGSC¢; CAT., Hyd.
Ea

7.

gsrr

Ona copy ta'D,R;(A), CAT., Hyd.
One duplicats copy. '
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It THE CENTR L anIHI%T? TIVE TRISUNAL
HYDERADAD QENCH HYDERA BRD

THE HCH'ZLE SHRO n.\uuuawnjlu : M(A)

d&l N D ‘ !I

THC. H J“DL_E SHI—\,I B :.! J"HI p-’*ll |,lf_:3ﬁ‘1\ .
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DATED : _J ‘ Jg{és (édg; -

ame=a,/ JUDCAENT |

ADMITTED AMD ITHT
155UED

ALLDUED
DISPNSLID OF WIT
DISMISSID AS U THORAUN
DISMISSED FJR/OIFAULT

CADENED/RZ3ECTID |
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